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problem and see what steps Government
can take in this direction ? 1 am sorry to
say that Government is shy of brioging
about social reforms uniformly covering all
the religious groups and evolve a new
society out of all these religious groups
who can live together and forego their
rigidities. In the light of all this submis-
sion, is the Government going to consider
the construction of a committee to evolve
a new Indian society with ladian goals,
Indian models and Indian identity ?

SHRI1 Y. B. CHAVAN : Itis not the
inlcmion:of Government to appoint such a
comittee with such widest possible terms of

reference.  As far as the other submissions
are concerned, | have taken note of
them.

12.23 hrs,

RE. CALLING ATTENTION NOTICES
(Procedure)

MR. DEPUTY-SPEAKER :
be laid on the Table.

Papers 1o
Shii K. C. Pant.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT rose—

SHRI S. M. BANERJEE (Kanpur) :
Sir, 1 rise on a point of order.

MR. DEPUTY-SPEAKER : Regarding
what 2 1 have asked Shri K C. Pant to
lay the paper on the Table.

SHRI1S. M. BANERJEE: My point

of order is not on Shni K. C. Pant
the paper on the Table.

laying

1 would invite your kind attention to
rule 197 about calling-attention notices.

Generally some serious matters are dis-
cussed or statements are made by the hon.
Ministers under rule 197. 1 and many
other hon. friends not belonging to UP
only but to all States uare tabling for the
last  three or four days calling-notices,
adjournment motions etc. about the
teachérs’ strike which is starting today.
Thousands of teachers have been arrested

pnd the Governor of Uuar Pradesh s
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behaving in a dictator fashion. We
requested the Speaker even today—we
wrote him a note saying that students’
unrest throughout Uttar Pradesh is conti-
nuing and we want.. (Interruption:

MR. DEPUTY-SPEAKER : You have
had a discussion with the Speaker.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : I would like to speak on
this point of order.

MR. DEPUTY-SPEAKER This
matter was taken up with the Speaker in
his Chamber.

SHRI S. M. BANERJEE : 1 did not
go to his Chamber at all.
MR. DEPUTY-SPEAKER : But you

have just now said that you have discussed
it with the Speuker.

SHRI S. M. BANERIJEE : Kindly
hear my point of order. I referred to the
calling-attention notice only beause those
calling-attention notices huve not been
selected. A pew term is being used now
in regard to them, namely, not rejected
but not sclected. Unfortunately, those
calling-attention notlces, concerning the
sirike by UP teachers and students’ unrest
have not been selected.  So, | move under
rule 340 that the debate on the motion be
adjourned.

MR. DEPUTY-SPEAKER
resume your seat. There is no debate
going on just now. | have just called Shri
K. C. Pant to lay papers on the Table.

Please

SHRI S. M BANERIJEE:
will move it afterwards.

Then |

MR. DEPUTY-SPEAKER : | gave
you a hearing becauce | thought that there
wus some urgent matter which has not
been taken up... (Interruption)

N wd wAw  (qvad afer) ¢
WY G A1 W @ o w9 w5
ifgx | Poax & fedt & g wifen o
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wrAfer @ ar @ §1 N gAar
agl 2.

Wt wew fagrd aodd ;. FEF &
TR §  egrArse® weqry w@w fear
aqr ¢ 1 qzi 9T 97 atfg 2 AfEd T|@as
# ¢ vegafa uw 2 wivagt . weAew
grATT FT W &, IAM A S @ &1 W9
FIFIT T F7 57 & & 92 F9  F9987
%1 ITT 93 A geq(TRT AN FEATT
I afefeafy gzr 2Y 7€ 2, 39 97 w9
ygqer B FT fART 2 A%y &1 wv €W
ang gg-gfqarE &)

s wAT QW Yo © ATA qIHT FY

qg=rfaT )

SHRI S. M. BANEERJEE: You
agrecd for a motion to be discussed for
two hours.

MR. DEPUTY-SPEAKER Accord-
ing 1o the information given just now, the
Call  Attention Notice hus not been
tejected. It is kept pending. (Iaterruptions)

W W GeRvaw - e fear 2,
qfen F8Y 21

MR. DEPUTY-SPEAKER : Not select-
ed. To judge the urgency of the matter
is the discretion of the Speaker. Anyhow,
you have made the point and the Govern-
ment has taken note of it. | think, the
urgency of the matter will be recognised.
If they feel. they will themselves come...
(Interruptions).

ft A sww . oF. wife
dYo & a1 ¥ W uw Afem fear @, afea
gg A gur

SHRI S. M. BANERJEE : The Gover-
nor should be dismissed. You can give
direction to them. (Interruptions)

N AN GFRw a4z A ST
o & f g A s

AGRAHAYANA 11, 1890 (SAKA)
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! o®o GAo W (FT) g A
w1 smar a1 fv ggror e w3
fear § afeT ug sz mar @ fs fadwe
T guT & 1 AT wawT a8 QAT § %
fimz w77 & wifas 7t § Afer fadae
A gar 1w w9 s M fawar
Tifge

MR. DEPUTY-SPEAKER : You will
get the clarification from the Speaker.

el mew (grgE) - Wi
SFHIT TATEY ATMF g7 oYy wY Izrar a¥r
¥ |

MR. DEPUTY-SPEAKER : The Papers
to be laid.

12.27 brs

PAPERS LAID ON THE TABLE

Notification under Central Sale-Tax
Act, Customs Act and Central
Excisc and Salt Tax

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : 1 beg to lay on the Tuble —

(1) A copy of the Central Sales Tax
(Registration and Turnover) Amend-
ment Rules, 1968, published in
Notification No. G.SR. 2017
(English version) and G.S.R. 20I8
(Hindi version) in Qazette of India
dated the 16th November, 1968,
under sub-section (2) of section 13
of the Central Sales Tax Act, 1956.
(Placed in Library. See No. LT.
2416-17/68).

A Copy of Notification No. G.S.R.
2058 published in Guazeute of India
dated the 23rd November, 1968,
under section 159 of the Customs
Act, 1962.  [Piaced in Library. See
No. LT-2418/68.)

(¥4

(3) A copy each of the following
Notifications under sanction 159
of the Gustoms Act, 1962 and sec-



